MR ey Srftresur “d” gardis 398 A1

IN THE INCOME TAX APPELLATE TRIBUNAL
“B” BENCH, CHENNAI

A o weEik R, Suntae Tan

AT N 1

AR A, TEOHG & THE |

BEFORE HON’BLE SHRI MAHAVIR SINGH, VP AND
HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM

SMTAHISMYTT JU ITA No.1008/Chny/2023
(ﬁﬂﬁ'ﬂﬁ'ﬁf/ Assessment Year: 2019-20)
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Virugambakkam, Chennai-600 092.
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3Utarifen! 3Ry Appellant by

Shri S. Dwarakesh (CA) - Ld. AR

1;I?*‘T?fﬁx’rﬁ?ﬁ/Respondent by

Shri V.Nandakumar (CIT)- Ld. DR

W/Date of final Hearing 06-02-2024
/Date of Pronouncement 06-02-2024
MW /ORDER

Manoj Kumar Aggarwal (Accountant Member)

1. At the time of hearing of captioned appeal, the Ld.AR filed a letter

seeking withdrawal of the appeal. The same reads as under:-

“Referring to the subject appeal which is pending before your Honours. In this regard, we
hereby submit that the subject appeal is in the form of a duplicate appeal. Another appeal
which has been filed on line on similar grounds (ITA 1044/CHNY/2023) is also pending before

your Honours.

Given that the subject appeal is in the form of a duplicate appeal, we hereby agree to

withdraw the same.

We request your Honour to take the above on record. We apologize for the inconvenience in

this regard.”
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The Ld. CIT-DR did not raise any objection. Considering the same, we
accept the request of Ld. AR.
2. The appeal stand dismissed as withdrawn.

Order pronounced in open court on 06" February, 2024.
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